
No. 46/2/2022-R&R
Government of lndia

Ministry of Power

Shram Shakti Bhavan, Rafi Marg'

Hew O"tni - 110 001, the 2"d MaY, 2022

To
Registrar
All High Courts

Subject:SelectionofJudicialMemberinAppellateTribunalforElectricity.
reg.

Sir/ Madam,

The Appellate Tribunal for Electricity (APTEL) was set up at New- D^elhi by

Government of lndia undei the provisions of the Electricity Act, 2003' The

irornur "o".ists 
of a Chairperson and four other Members including one

r"cnnilal Member appointed under the Petroleum and Natural Gas Regulatory

Ao"rJ A"t, 2006. Appointnrent to the posts o{ Chairperson and Members is

gor"rn"O by the relevant provisions of the Electricity Act' 2003; Tribunal Reforms
'ri;l,-ioi1;-J",orribunal (ionditionsofService)Rules'2021 onepostofJudicial
Member in the Tribunat witt tatt vacant on 4.12.2022 on completion of present

incumbent's tenure. The anticipated vacancy is to be filled up'

2. As per Rule 3(13) of Tribunal (Conditions of Service) Rules' 2021' a

iur.on ,n"li not be quaiified for appointmenl as.Judicial Member' unless he'-
O is, or has been, a Judge of a High Courl; or
'iil irrr. for a combtinel period 

-of 
ten years, been a District Judge and

Additional District Judge; or
(iii)hasbeenanad"vo,catefortenyearswithsubstantialexpeiencein
iitigation in matters relating to power sector before central Electricity

itig utatory Commi ssion, St;te Ete'ctricity Reg ulatory Commission' Appellate

TriEunal for Electricity' High Court or Supreme Couft'

Theothertermsandconditionsoftheappointmentofacandidatewillbe
governedbytheprovisionsoftheElectricityAct,2003;Tribunal(Conditionsof
Service) Ruies, 2021; and Tribunal Reforms Act,2021 '

3.Theprospectivecandidateshavealsotogiveadeclarationthathe/she
does not have any financial or other interest, which is likely to affect prejudicially

his/her functioning as Member of the Appellate Tribunal for Electricity.

4.Acopyoftheprescribedapplicationform'TribunalReformsAcl'2021;
and Tribun jl-(Conditions of Service) Rules, 2021 are attached with the vacancy

circular No. 461212022-R&R dated 29th April, 2022 posted at website of Ministry

of Power i.e oowermin. oov.in and that of DoPT



5. Applications/ nomtnations are invited from suitable persons having

qualification and experience as prescribed above for appointment aS Judicial

Member of APTEL so as to reach this Ministry latest by 10-6.2022, addressed

to Deputy Oirector (R&R), Ministry of Power, 2nd Floor, Room No. 222A,

Shram Shakti Bhawan, New Delhi 110001. A duly filled-up application must

also be emailed at debranian.chattopadhvav@nic.in. Any application received

after due date wiil not be entertained.

Yours faithfully,

(Ghanshyam Prasad)
Joint Secretary to the Government of lndia

Tel: 23710389

copy
1.

2.
3.

t
Secretary, Department of Legal Affairs, Shastri Bhavan, New Delhi.
Secretary, Department of Legislative Affairs, Shastri Bhavan, New Delhi
Secretary, Department of Justice, Jaisalmer House, 26, Mansingh
Road, New Delhi - 110011
Secretary, Bar Council of lndia, 21, Rouse Avenue lnstitutional Area, New
Delhi
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Annexure-I

PROFORMA

l.
2.
j
4

5

Name :

Date of Birth :

CategorYt SC/ST/OBC/UR)
Designation/Professton :

Contact Details:

6. CadrelService IWherever applicablel . , --.r--
;. il;;;;"i &lification iin "u"t" 

chronological order):

8. Work ExPerience:

8A. For the experlence as employee' Employtnent record in chronological order starting with

esidential
fficial

ermanentreselltddtess
oNhoneI)b elo

n.rail:

Sl. No Degree Year of
passing

Division/ %
of marks
obtained

Academic
Distinction

Subject/
Specialization

oature
ork/Service

eriod of
ay or Scale

signatton,

c Io I
ame & address ol. No.

prescnt Employrnent, Iist in reverse:

- Name of
UniversitY/
Equivalent

llnstitr'rtion



perlence
f pay (PaY

ay Matrix)*
Govt./PSU,Ministry

artnlellt/anY
th.r orom

*AIso indicate SI No' in above' which is equivalent. to Additional Secretary/District

Judge/Additional District 
^i*"-":"r^ 

i"""r"t i", applicable under the qualification) or

above

88. For the experience as Professional record in chronological order starting with present

*Such as Administration /Service matters /Judicial or Qusai-Judicial /Criminal /Civil

/Taxation /Company 'qnui" 
lin-;ton'n"ntol *utt"tt /Finance /Accountancy 'Economics

/Business /Commerce n'Au"ugJrn"nt- leublic Affairs or any other as may be applicable'

Engagenrent witlr Government' if any' may be lndlcaleo'

Engagement, list in reverse:

l(1.

Date from which drawing the pay scale

in the erade of Additional Secretary/

oi*"if 
"Ag"ledditional 

District J udge/

ftf .ior c*.ia to the Govetnment of India

"r1", "qrir"r*t 
rank (wherever applicable)

Wrrte up on adjtrdicating expelience

of the aPPlicant (200 words)

[Wherever aPPlicabte]

Exoerience alongwith brief write up in handling

Eui". U.for" relivant Cotrrts/Tribunals/

Cases/UnrePorted Cases)

9

ll
Details of Such cases

(Reported

t2.

Nature of wo rk

done*
Period of
Service

Details of
Prol'ession

Si. No

ToFrom

Proof of ExPerience, including

Enrolmenti Registration No' As an Advocate/CA etc'

lfor canaidut"s other than Govt or Judicial Officers]



l3 Annual Income along with coPY of :

i.i..ilrn [For candidates other than

Govt. or Judicial Olllcers]

Write uP on 05, major achievement :

(200 words each)

Awards/honours/Publications' 
if any

Affiliation with the professional bodies/

lnstirutions/societiesior any other body

Including Political Party'

Additional irlformation, if any' which :

You would like to mention in support

ol- the aPPlication for the Post'

l4

l5

I6

t1



l. I certify that the fbregoing information. is.,c:re:t and complete to the best of

knowledge and belief and ""til; h; bt"n 
"ont"ul"d/disto(ed 

If at any time I found to have

concealed./distort"O uny tu"'lui infottution; my appointment shall be liable to summary

DECLARATION

termination without notlce'

I shall not withdraw my candidature after the meeting of the Selection Committee'
l

4. I shaltjoin within 30 days tiom the date of issue oforder ofappointment'

5. I am aware that in case I violate any of the conditions mentioned at SI'No'2 to 4' the

Government of India it firt"ri to O"iu' '''t fo' a period of three years for consideration for

appointment outside the cadre and in arly Autonomous Body/Statutory Body/Regulatory

3. I shall not decline the appointment'

Body.

Place:

Date:

if selected for appointment by the ACC'

Signalure of the candidate



Annexure-II

El\l PLOYE IVHEAI) OF
CE RT IFIC ATETO BI. D BY

.I HE

oF!- IC R\\' ,\III) E ING AUTHOTITY

2

...--.-.--arecorrectandhe/shepossesseseducationalqualificationsandexpenence

mentioned inAnnexure-l'

It is also certified that there is no vigilance/ disciplinary case either pending or being

contemplated against him/her'ani 'iltfantt 
clearance issued by CVo in the enclosed

Annexure (III).

His/her integritY is certified'
3

4 No major or minor penalty was imposed on Shri/SmVKum-

---during the last l0 years period'

5. The uP- to-date attcsted Photostat coPies of ACR/APAR of last years (each Photostat

cop.v of ACR/APAR should be attested) in resPect of Shri/Smt/Kum

-------------in enclosed herewith'

Seal & Signature of the cadre controlling Authority



Annexure-III

GILANCE CLE CE IS
PARTICU Lr\RS oF' THE OFFICERS FOR wHO N{ VI

BF] ING SOU GHT

I . Name of the Officer (in full) :

2. Fathers name :

3. Date of B irth :

4. Date of Retirement :

5. Date ofentrY into service :

L. Service to which the officer belongs

including batch lYearl cadre etc '
wherever aPPlicable

7. Positions held (During ten preceding yeafs)

(To be furnished and signed by the CVO or HOD)

oromAdministrativ

cemed (in
ase of offlcers
f PSUs etc

odal
inistry/

artment

esignation &
lace of
osting

Organrsation
name in lull)

No

E

9

Whether the officer has been placed on

the agreed list or list of Officer of

Doub"tful lntegrity (if yes. details to be given)

Whether any allegation of misconduct

lnvolving vigilance angle was examined

asainst the officer dtrling the last l0

Y-ears and il so with what result 1+)

10. Whether any punishment was awards to

the officer during the last l0 years and if
so, the date of iurposition and details of
penalty (* )

I l. Is any disciplinary/ criminal proceedings

or clrarge sheet pending against the



offlcer as on date (if so' details to be

it*ir'r,.d, *.r'aing reference number' if
anY of the Commission)

12. Is any action contemplated against-the :

'- 6ffi;, as on date (if so, deuils to be

fumished (*)

(*) lf vigilance clearance had been obtained from the Commission in the past' the

ioiorrnu,ion may be provided for the period thereafter'

Date:

NAMEAND SIGNATURE)
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E\TRAORDINARY
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I'AI{r ll - Section I
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PUtsLISHED BY ATIII'IORITY

, {f*ztr{ rdrrR 13, 2021i g]q'r

llll)A\. AuGL sT ll l02l/sR
22, 1943 ({FE)

A\TANA 22, I9-I3 (SAKA)

S(pllrxt

fir(Q fs qt lrc{ {6-sr * 5q

or(lcr thxt it firx) h(, tilc(l lrs n sc

i tcr qr s$'r
p:ll.tc coniPilatit'r

N'IINISI'IIY OIT LA\YAND 'IUS'I ICE

(t'cgishtive l)cPtrrtmcnl)

\avv l)clhi' thc 13th y'Lrgutr'2021" SrtLvtnu22' 19-i3 1'5'!rtr'rl

Thc LollLruing Act rtl Plritrment ttccivetl thc:tt:l: lll 
tile Pr'rsi(lcrrl on thc

,, , t lrl,',, -t'''"'trr't'''t'tt'';tr''lr'herl l'rt'u'utt'rrI irrlrrrnrlrr.rr:

'lHIr'll1ltsU N'\LS I{EFORN4S AC-l' 202 I

\,Jri. 33 rir 2021
Il3r/r '4rr's'!sr' 

i021 I

An Act lirrther.lo anretlcl lhe Cincniatograph Act, l 95], tlrc Cttstonrs Act' 
.l 
962'

tlic Airput'ts Alltltua'y o' 
'rrOio 

'ili''iS9+' tttt fttAt Marks Ao' 1999 and

the Pr otcction of Pt*lt Vt'i";i;;;;cl Fannerc Rights Act' 2001 and certain

otlrerAcls

B{: it cnaet('d b1 Palliumcnt il1 thc Sclcnty-sccond Year ol thc RcpLrblic <'l lldia as

lblltrqs
CHAITEIT I

Ptrt.t.tirltl.rnv

t.(i ) This Act nrily bc cirlled theTribtrnals Ret'trrrnsAct 20fI

(l ) It shall bc dctuicd 1o havc cotnc into ti)rcc on thc 4th APril,2021

Short Lills .rntl



1 (d 6T {Frq.r : 3lrITUT{qI
2l

othcr matter
irrrr ll-E.rs 3(i)l

finance, accountancy, managemcnt' industry' public.affairs' administration or aoy

*tj"ill ,t"nii ," tt 
" 

Nution"t Consumer Disputes Redressal Commtsston'

(13) In case of Appellate Tribunal for Electricity under the Electricity Act' 2003 (36 of 2003)' a person shall not

be qualitied for aPPointment as,-

(a) ChairPersoa, unless he' -
(i) is, or has been' a Judge ofSupremc Court; or

(ii) is, or has been' ChiefJustice ofaHigh Court

(b) Jwlicial Member, ttnless he'-

is. o[ has been, a Judge of a High Court; or

has, tbr a combined period of ten years' been a District Jurlge and Additional District

Judge; ot'

(iii)hasbeenanadvocatefortenyearswith.substantialexperienoeinlitigationinmatte's
relating to o"**:;;;";l;'" c"nt*r F'lectricitv. Regulatory commission' state Eloctrisitv

Regulatory commis"il" app"if"t" itlUunal for Elecricity' High Court or Supreme Court'

(c)TechnicalMemberunlessheisapersonofabiliry'inteeriwandstandinghavingspecialknowledge
of,andpr'ofessionalexperienceof,,notlessthantwenty]fivevearsinmaitersdcalingwithelectricity
genentior' n"n'-i"iJn' distribution' regulation' eoonomi;s' business' oommerce' law' ftnance'

accounEncy. **#;;t' il;ty''p"ur'i" "rt'i^' 
administration or in any other matter which is

useful to the ApPetlate Tribunal'

(14)lncaseofArmedForcesTribunalundeltheArmedForcesAct,200T(55of2007)'apersonshallnotbe
qulified tbr aPPointment as'-

(a) ChairPerson, unless he' -

(i) is, or has been, a Judge olSupreme Court; or

(ii) is, or has been, a ChiefJustice ofa High Court'

(b) Judicisl Member inless he is-

(D is, or has been, a Judge ofa High Coun; or

(ii) has, for ten years, beenln- adv1i" *'ll subsrantial experience in litigation in service

matters in centrat ;irirliistratiue rriuunal, Armed Forces Tribunal, High coun or supteme court.

(c) Admiaistrative Member, tutless he, '
(i)hasheldorhasbeenholdingtherankofMajorGeneralorabovetbratotalperiodofthree
years in the Army or equivalent rank in the Nary or the Air Force; or

(ii)hasservedfornotlessthanoneyearasJudgeAdvocate^General,intheArmyortheNavy
or rhe Air n"r*, l^J'i. tl.il"to* tt" .nt of Majir General, Commodore and Air commodore

respectiYelYi or

(iii) is a person ofabilitv' integritv and standing having special *"*t:19::-l^*1^professional
experience or noi i"", than thiiy 

- 
years in' eionomics' busiaess' commerce' law' finance'

accountancy, -unug"..nj ina*try, puu[" at'fairs, administration or in any other matter uset\l to

the Armed Forces Tribunal'

(15) I. case ofNational Green Tribunal under the National Green Tribunal Act, 2010 (19 of20l0), a penon shall

not bc qualified for apPointment a\'-

(a) ChairPerson, unless he. -
(i) is' or has been' a Judge of Supreme Court; or

(ii) is, or has been, ChiefJustice ofaHigh Court'

(b) Judi<:ial Member, unless he. -
(i) is, or has been, a Judge ofa High Court; or

(ii)has,foracombinedperiodoftenyears,be€naDistrictJudgeandAdditionalDistrict
Judge; or

(i)

(ii)
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+oaaaot zozt R&R SECTION

TIIL, GAZ-ETTI. OF INDIA E:XTRAORDINARY IP r.rr Il-

(,J,) hus itcqtrilerl such tlnancial or other interest as is likely to aflcct prrjudicially

his Iirlrcliors rs 5tlch Chaiqrclsorr orMcmbctior

{c) hus so rbusori his positioo as to rcnder his continuancc in ol)icc prtjudicial

to the public inteFJsti

Provided that whefe the Chairpersott or Member is ptoposed to be temtrved on any

grourrd spccifictl in clauscs (. ) to ((), hc shall bc inf'ormcd olthc chargcs aguinst him and

-siven 
an opportunitl olbeing heard in fespect ofthose chargcs.

5. Notu,ithstanding anything contained in arryjudgment, older or decrec ofary court,

or in any larv tbl tltc timc bcing in tblce.-

(i) lhc ChirirPcrson ol'a Tribunal shall hold ollicc fbl a tcrnr oflbul yoars or till he

attains thc agc ol seve,rty velrs, rvhichever is earlier;

(r) thc Menrbcr ofa l"ribunal shall holdofficetblaternroffourycarsortill he

ittains thc ilgc ol'sixty-scvon ycal.s, lvhichcvct'is cadicr:

Prolidcd that \lhcrc a ChairPcruoo or:Vcmbcr is appointcd bctwccn thc 26th day of
May, 201 7 and thc rrotiticd date. irnd the te[n ofhis office or the age ofretirement sPecit'ied

in thc ordcr ol'appoinlnt(nl issucd by thc Ccntrol Govcmmcnt is grcatcr than that tYhich is

spccitierl in tltis section, thcn, notlvithstandirg anything containcd in this section. the telm

olofticc or agc oltctircment or both, us the casc may bc' ofthe Chairpemon or Menrber shall

bc as spccitictl in his oldcr ol appoilllment, subjsct to a miDiimum tcrm of oU]cc ol'livc vears.

6. ( / ) Thc Chuitpcrson antl Mernber oia Tribunal shall be cligible 1br lc-appoinnlcnt in

accnlilancc r,.,itlr thc 1>rovisions of this Act:

Pxrv itlctt that. in making such t c-appointmcnt, prct'crclluc shall bc girr:n to thc sclaicc

rentleretl by such pctsotr.

(l) All r e-appoinlnlents sltall be made in the same manner as provided in sub-section

(?) ol'scction 3.

7. ( /) Notu'ithst ndiog a8ything contained irr any judgment- order o[ docrse of alry

court, or ir any la\\' l'or thc tim\r bcing in lbrcc, and wilhout pru.iudicc to thc gcncrality ol'lhc

tbrcgrring pou,cr'. thc (.cntral (iovefllment n,lay nlake rules to ptovide tbr the salary oltlrc
Cihairpcrson und Membct ol'a Tribunal and thcy shall bc pairJ ullorvances and hcnclits to thc

c\tcut as ir[c ailmissihlc to a Ccntral Govemment oflicer holdinS thc post carrying the samc

Pay:

Plovidctl thar. il lhc Chairpcrson or Mcnrbcr takcs a houso or1 r'snt, hc rnay hc rr.:imhurscd

c horlse rent higher thall the house lent allou,ance as are adurissible to a Cent."l Gove.nment
ofticer holding the post catrying the samc pay, subjcct to such limitations and conditions as

nray bc provid,:d by rulcs.

(?) Noithcl thc salury and allowances nor the other tenns irnd conditions of scn,ice of
thc Chairpersol or N4crnbcr ol thc Tribunal may bc varictl to his disadvantagc aftcr his
aplointrnent.

CHAPTI]R III

Ai\rFNDIIF.N r r0 t rrr: llot s rltar. DrspL, r'rs A( t, I 947

8. ln scctiorl 7D of the lndustrial Disputes Acr, 1947, lbr the words and figures
"Part XIV ol'Chaptcr VI of thc Financc Act, 2017, hc govcrncd by thc prolisions ol 7 ol2017

the scction lti4 ol thut Act". the wolds and tigures "the Triburrill Relbrms Act. 20? l, be
govelncd bl tlre provisions of('hnprcr ll of tlrc said Act" shall be substihltc(I.

Elitsibilily lbr

Silar) rnd

Ter of
otlice of
Chairp.rson

ol'Tribunal.

1941 .


